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AR T (ETEE) T &,
FrEr Medg o fagq ofEeET §
foma & #1 faoet g ¥ faa
FHAT & | TR AEA A TAAE |
qJEAT § AR JT AT *
o srafasar 3 ¢ = A fred
qqy TAT H @ T 47 5 Fw oy
s fRar war | =W oFm Toae
amgr #  wifes & fAu @ 9
fafeen famrg qv & €, = & a4
g f¥T o gAfefeiem
T A Q& AW g, wEf@w
a1 mraraer 2 FfET e a9 grafmEar
7T F AU ATSA FI qrafaswar §
g famsr a9 o A gAT, W FA
F 415 FI grafawar 7 w3 F@ 997
FC fagr 2 1 #O A= ¥ fAgzA
R f& qAmEd, TmgE, g1 33 ATEA
F gAf#:fFFv9 F7 ST ago grafwFar
g gy 93 T I 39 T K TR
¥ AT QO F7A & URA A F
Tz FC |

(vi) Npep rorR PROPFR SURVEY TO
IDENTIFY THE SMALL FARMERS WITH A
VIEW TO A4SIST THEM FINANCIALLY.

SHRI ARJUN SETHI (Bhadrak): To
assist small farmers—those with less than
two hectares of land—the Government set
up the Small Farmers Development
Agency over a degade ago. But as a
study sponsored by the U.M. Centre for
Regional Development shows, it has had
hardly any impast. For a start, the
S5FDA moves at a snail’s pace. It rea-
ches no more than a million families each
year. At thiy rate, it will take 50 years
10 establish contact with the 50 million
landless labourers. By that time the
number of small farmers would have shot
up, further increasing the SFDA's respon-
sibility.

The major flaw SFDA suffers from is
that it invariably fails to conduct a survey
10 identify the people it intends to benefit,
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Ag such, relatively well-off farmers, who
are more organized, often manage to cor-
ner most of the subsidies it offers. Even
as it takes steps to ensure that these go to
small farmers, it must do much more to
help them receive loans from commercial
banks. This can be achieved by goading
the Patwaris to produce the relevant
documents speedily. Moreover, the SFDA
will enable -small farmers to supplement
their income if it markets the products of
their milch animali, many of which are
obtained by loans it has extended. It can
at least see to it that unhealthy animals
are not palmed off on them, a frequent
occurrence since few States have opera-
tional veterinary departments. Hence, T
urge upon the Government at the Centre
to see that thewe lacunae are dealt with,
to help the poor for the successful imple-
mentation of programmes at the grass
roots level.

12.32 hrs.

STATEMENT UNDER RULE 377 AND
QUESTIONM OF PRIVILEGE

DR. GOLAM YAZDANI (Raiganj): I
miraculously escaped from ‘an attempt on
my life at about 9.15 p.m. on the 8th
October 1982. On that night, I was com-
ing from the northern side of <Chanchal
P.5. of Malda district in Wesat Bengal by
a motor cycle, after some party work.
Another perton was driving it. As we
reached Chanchal proper and were enter-
ing the bazar, 1 sgaw an assembly of many
people at the ‘Sukanto Mor', a notorious
spot with many shops belonging to the
ruling party men. The motor cycle was
stopped by a man. T got down, and saw
a crowd with lathis. etc. advancing towardg
me. Some people warned me that there
was a great danger in my staying there,
and that I must not go forvrard. While I
was running across the field, T could hear
some people shouting “There pgoes the
doctor; catch hold of him”. I ran and
approached a house on the southern side
of the field, where two persons were
standing in front of the door. T begged
them for giving me shelter, and they took
me in%ide through the front door and
closed it. After a few minutes, opne man



355 Statt. Under

[Dr. Golam Yazdani]

entered again, and told me that the police
was informed and also told me that he
was a ruling party man, and he searched
my pockets and bag; and finding that I
was mot having any arms whattoever, he
went out and closed the door again. Then,
again after some time, one of the two men
who gave me shelter entered the room, and
gaid that his house was gheraoed by my
followers, and he was facing great danger;
and he, therefore, asked me to go away,
He physically dragged me towards another
door which was on the road side, and
where the miscreants were on the look
out for me. He pushed me out of the
door and closed it. Immediately, the door
through which T was, thrown out opened
and a ruling party man with a lathi came
mear me and hit me twice. I tried to
defend myself but faileq and I sustained
pevere injuries in both of my hands and
head. In the meantime one well-wisher
of mine came near the door and asked
me to go inside, 1 went inside the same
room. .On entering the room I found a
police standing at the entrance of the
other door of the room. Police atked me
to accompany him. When I was brought
out in the field and asked by police to
ride on the jeep 1 found other policemen
there. Only at that time T saw my clothes
were all wet with blood. I then got on
the jeep. 1 was taken to the Chanchal
Hospital where stitches were given to my
head injury and other injuries were attend-
ed to. On 10th October 1982 1 was re-
moved to District Hospital of Maldah
where stitches from my head were re-
moved on 15th October 1982 and I was
discharged on 16th October 1982 with
advice to take rest for three weaks. | went
home but all along T had a feeling of
insecurity and apprehending that T would
be risking my life if T stay there, I decid-
ed to come back to Delhi and therefore T
came to Delni with my family on 20th
October 1982 and as per the advice of the
C.G.H.S. Doctor of South Avenue, I was
admitted to the Nursing Home of Dr. Ram
Manohtar Lohia Hospital where investiga-
tions are still being carried out and from
where T have come with the permission of
the doctor to make a statement today. This
incident occurred by the ruling party men
and with the knowledge of the police. So,
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I request you and through you the hon.
Home Minister to make a thorough in=
vestigation into this particular cise by the
CBI. I also request you that the mamtter
may kindly be referred to the Privileges
Committee, as I feel that T am unable to
discharge my duties as M.P. from that area
unless. the situation improves. 1, therefore,

seek your protection as my life is in
threat.

(Interruptions) |

DR. SUBRAMANIAM SWAMY

(Bombay WNorth East): Thisis a very seri-
ous matter and it should be enquired into.
What he has said is very tragic.

(Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): It had occurred in
front of the police. It js a great shame
on the part of the West Bengal Govern-
ment.

i (Interruptions)

MR. SPEAKER: Mr. Halder, Yesterday,
you were supporting something regarding
Shri Jagpal Singh.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): We condemned
the attack.

(Interruptions)

MR. SPEAKER: I leave it to the House
to decide. Is it the pleasure of the House
that this matter be referred to the Pri=
vileges Committee?

SEVERAL HOM. MEMBERS: Yes.

SHRI SATYASADHAN CHAKRA-
BORTY: We have no objection. But yow
hear me for one minute,

(Interruptions) .

MR. SPEAKER: What is the sense of
the House, I will go by it, by whiatever
consensus iy there.

(Interruptions)

SHRI SATYASADHAMN CHAKRA-
BORTY: 1 am not oppo#ing it.

MR. SPEAKER: No. decision no. I
think with the consensus of the House
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I will refer both these cases...... Shri
Yazdani's a% well as Shri Jagpal Singh's
to the Privileges Committee.

(Interruptions)
SEVERAL HON. MEMBERS: Yes.

SHRI SAT?ASADHAN CHAKRA-
BORTY: _We condemp the attack. But
the Chief "Minister of Weit Bengal en-
quired about it, This is very important.
You kindly allow me to make my sub-
mission,

(Interruptions)

SHRI CHANDRA SHEKHAR
SINGH: You cannot discuss it here.

(Interruptions)

MR. SPEAKER: Tt has been done. The
decision 'mas been given.

SHRI SATYASADHAN CHAKRA-
BORTY: Already the Chief Minister of
West Bengal enquired about it and he
knows it. Thiy is the result of his family
quarrel. The Chief Minister enquired
about it. We condemp the attack. Thik
was the result of the family quarrel, You
should tell it to the House that the Chief

Minister had enquired into it.
1239 brs

[Mr. DreuTY-SeEaKER in the Chairl

MR. DEPUTY SPEAKER: 377, state-
ment he has read. .

DR. GOLAM YAZDANI: No
family quarrel. (Interruptions)

MR. DEPUTY SPEAKER: Don't re-
cord anything.

(Interruptions)

MR. DEPUTY SPEAKER: There is no
gontroversy. The matter hai-been settled.

(Interruptions)

MR. DEPUTY-SPEAKER: Yes, Mr.
B D. Singh.
(Interruptions)

KARTIKA 14, 1904 ($4KA)
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SHRI SATYASADHAN CHAKRA-
BORTY: Let it go on record that we also
condemn the attack. He is a Member of

the House. Let it go on record.

MR. DEPUTY-SPEAKER: It is for the
Committee to decide.

The matter has been referred to the-
Committee,

SHRI SATYASADHAN CHAKRA-
BORTY: We ulso denounce and we con-
demn the ‘attack. But let it also be re-
corded that the Chief Minister has enquir-
ed into it.

MR, DEPUTY-SPEAKER: It goes on
record unless we say that it does not. It
is all right.

You sit' down. Yes, Mr. B. D. Singh,
please,

- -

(Interruptions)

MR. DEPUTY-SPEAKER: No discus-
sions or ng specches on 377,

SHRI SATYASADHAN CHAKRA-
BORTY: Is the case of Jagpal Singh also
going to be heard?

MR. DEPUTY-SPEAKER: You have
not heard. When people become emo-

tional they loss their rcasoning.
T

SHRI SATYASADHAN CHAKRA-
BORTY: Some people lose their reason-
ing without becoming emotional.

MR. DEPUTY-SPEAKER: I never said
that Shri Satyasadhun is losing it,

PROF, MADHU DANDAVATE (Raj-
pur): Even in a family quarrel, if the
person, happens to be a Member of Par-
liament, it comes to the Houie!

DR, SUBRAMANIAM SWAMY: If
Prof. Dandavate bzats Mrs. Pramila Dan-
davate, it will be a breach of privilege
and it will be refered to the privileges
Committee!

MR. DEPUTY-SPEAKER: Definitely,
it in left to the Houte!

**Not recorded.
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SHR1 RATANSI®H RAJDA (Bombay
Southy: He is an espoustr of non-vio-
lence; %0 he will not beat hin wife

MR. DEPUTY-SPEAKER: Yes, Mr.
B. D. SINGH Please.

12.42 hirs.
MATTERS UNDER RULE 377—Cond,
(viii) NYED FOR PROVIDING A HEAL«

THY SUGAR POLICY TO PROMOTE SUGAR
ISDUSTRY,

sl dto To fag (FAIT) + TIMETA
AgIET, M H T FiA AT F WA
# A T QR AFIIE ZT qE0 7 )
oTH TAW F ATAT AT T fAwy
%) AR IR &1 e 2 T oA
T Afr @ owmvaE A 2 f A
T AR AEAWFAT A A FgA
gfuF g1 AT 7 Fga FA 1 A
S Fi wATRT ArAT 73T wfaw @
IF 21 @ 3ofFAET FrATAIMAT
WX 12 A1 T FT Z14T Afge 4T,
Fafeaag 3343 z@Far | T
FHIT ATIT 21 AMF TA AT WK
NI # #fgw 491 1 STeW EW
e wmR §  mfAfEr 4= Ay
qET H W agT wfuw afg & qwAr
¥ T4 TFR AWAN O TR
g arr g 1 wng qfa § oA e
F WA T AT [INET 2 ) WA
wga g & st o w1 frewr
qAaE wang g fEEE o EE
TogT JiA faei e awrr g 0 faar
QU U T AN Z 1 wETOT &t
R & 1 Wi qfa F o ames
FT FAC TGS F T FAT 94 &
™ SFRF qFe 7 Aqfa famm awn
g | sTEvAEAAIT IR & fAa-
faq FT gemoaar ST @ A
F ggETERT ) 3R & feafaa
F@ ¥ fm @z @ 1T IR
F favm Ay & e Tfgw
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wgi % 9 F1 fawE & oaww @
favg qome & 99 7 90 A gW
gAF FRu gHfaala & 7 /g eA®
fratf e T @t ma 727 & FfEard
B R W FTAR Fgedt
FI FANITH FICT ITAN F AT
afg @k 7l 3ar W<
It & gt #t womw Afwa @
oF g@  faFey wvg  IOWm H
afg & & A ag ™ @vg &, =
4l ¥ @t gW gl | THE fam
1 F IR @g FFH FE X
fam e & wara gET Srfgm
FAT AT AT FET I F I IR A
faa Fwr g S ¥ Fu-fawa
qTEW U9 HEAEEA A¥Eedr gfa-
TET F  FHTF FTAT T |

frafas wd =fafEr 9 &
Fal &1 aaAw fFafr &0 2@q go
TER & 9 9T 7 fagaw gem
& femr ¥ T 7 AR w7
arfen

# mAam e w5 g fAam
Feanr f& ag gwafas  qegr &
maA™ g ng glawrfa &9 T
Aafeaa gfezdtor & wrane 9T S
dify fatfa 73, faag =1 3
ara-fv gfRfvraaar & @@ &
qfaa ar a3

(ix) NEED FOR PROVIDING FACILITLES
TO SMALL COTTAGE INDUSTRIES SITUATED
AT BANSBAGH DURGA PUR, RAJASTHAN.

st wWiar wig  (FiFaEr )
Iqreas @erw, #Y fatwa-eia
FAIAM-TIRGT F F5T gid U B2
Td TET IAN Al A A 27 Fr 84
frerr wmEaT E

A, W aF F IAN qEY
Ffenr@l & J¥ § FHG|HF 9T



